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BEFORE THE HON'BLE I{ATIONAL GREEN TRIBIINAL
SOUTHERN ZOIYE, CHEIINAI
Appeal lfo. SO of2O2S (SZl

Thiru. Naadakumar,

S/o Swaninathan,

No.909B, 1st Floor,

Cross Cut Road, Gandhipuram,
coimbatore-541o 12 

... Appeuent

Vs
l.State Level Environment Impact Assessment Authority (SEIAA),
Rep. by its Member Secretary,

No.327 Metros, 9tJ: Flccr, Anna Salai,

Nandanam, Chennai- 600 035
Email: sciaamstnlr gmail.r.om

Phone No. 044-24359973

2. State Level Expert Appraisa! Committee,
Through the Member Secretar5r,

No.327 Metros, 9th Floor, Anna Salai,

Nandanam, Chennai- 600 03S

Email: qelq4ms1 n,ggpqqlLcom

Phone No. 044-243599 73

3. The Commissioner of Geolory and Mining,
Guindy, Chenna-600o32,

Email: cgmchennai32@gmail. com

Contact:+044 2250 I 158
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4. The District Collector,

Perambalur District,

Perambalur,

E.mail:collrpm@nicin

Contact:043282257OO

... Respondents

THE l.t RESPONDENT

I, A.R. Rahul Nadh, I.A.S., aged about 38 years, working as Member Secretary'

State Level Environment Impact Assessment Authority, Tamil Nadu (SEIAA-

TN) having office at No.327 Metros, 9th Floor, Anna Salai'

Nandanam, Chennai- 600 035 do hereby solemnly affirm and sincerely state

as follows:

1. I am filing this counter affidavit on behalf of the 1"tand 2"d Respondent

herein and as such I am well acquainted with the facts and tlte

circumstances of the case from the records avaiiable in this office'

2. I state that I have perused the appeal and deny the averments and

allegations stateci therein except tlrose t.llat are specifrcally admitted

hereunder and put the Appellant to strict proof of tJle same'

3. It is respectfully submitted that the project proponent Thiru ' Nandakumar'

hadappliedtoSEIAA-TNforEnvironmentalClearanceforProposedRough

Stone quarry lease over an extent of 2'O2'O Ha in S'F' No: 300/ 1 (Part)

NaranamangalamVillage,AlathurTaluk,PerambalurDistrict'Tamil
Nadu. The project/ activity is covered under Category "B.2" of Item 1(a)

,'Mining of Minerals Projects,, of the Schedule to the EIA Notifrcation, 2o06,

as amended.

:-q.
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4. It is respectfully submitted that the proposal was placed in the 592nd

meeting of SEAC-I and the Project Proponent made a presentation through
his consultant during the meeting. Based on the presentation and
documents submitted

" 1. Enuironmental Cleurance was earlier issued to Mr. S. Vijagakumar (son
of Mr. Sutaminathan) on 15.O2.2016, for a rough stone quarry coueing
O.4O.0 ltectares at S.F.No.3OO/ 1 Block-3, Naranamangalam Village, Alathur
Taluk, Perambalur Di"stict, Tamil Nadu. The precise area taas confirmed. on

19.03.2010, and the mining plan was approued on O3.09.2015 by the
Deputg Director, Perambalur.

2. Furtter, tle Committee noted that Mr. S. Vijagakumar, earlier quarry
lease holder, is a blood relatiue of Mr. Nandhalstmar. It taas further
obserued that tle earlier quarry operated bg Mr. S. Vijagakumar S/o
Suaminattnn and the proposed quarry bg Mr. Nand.takumar S/ o .

su-taminathan ouerlap with one another. Hence, the quarry earlier opet ated
bg Mr. S. Vijayakumar is partiatlg situated in the current proposed. mining
area.

. 3. Mearuthile, the earlier quarrying actiuities carried out bg Mr. Vijagakumar
uere found to be unscientific. There are no proper benches, and tuto deep
pits toere obserued,'oneineasiring 32 meters and. the other 52 meters d_eep,

according to the records submitted bg the project proponent. Due to
unscientifi.c mining practices, the Committee could not d.efinitiuelg d.etertnine
tuhich pit belonged to Mr. Vijagatanmar, utho utas autlnrized. to mine onlg up
to a depth of 41 meters. The preuious operations at the proposed site haue

caused enuironmental

damage.

Commiftee Decision:

Tlrc Committee obserued that no adequate mitigation measures u)ere
proposed to preuent a recurrence of the previous issues. SEAC-I noted that

_-
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the area had alreadg been subjected to mining actiuities bg close Jamilg

member of the PP, raising concerns about the potential continuation of

enuironmentaltg harmful practices. In uiew of these concer"rls, tlle Committee

decided not to recommend Enuironmentol Cleara :ce for ML Nandlakumar's

. proposal, particularlg giuen the poor track record associated utith his

blood relatiue ."

5. It is respectfully submitted that the proposal was subsequently placed in

the 867e meeting held on 07.Oa-2O25-

" the Authoritg accepts SEAC-I decision and rejects tlrc proposal'

Tle Hence, the file is closed and recorded-"

6. It is respectfully submitted that the rejection of EC was issued on

t9 /0812025.

ItisthereforeprayedthatthisHon,bleTribunalmavbepleasedtorecordand

pass orders as this Hon'lcle Tribunal may deem to fit and proper in light of the

facts and circumstances of this case and thus render justice'

-,--B
ember SecratarY

SIAIE LEVEL ENVIRONITIEI{I fRIgT
ASSESSTTENT Atl noRlTY'TAIL Il U,

Solemnly affrrmed in Chennai

On this t]le 30m of JanuxY 2026

signed his name in mY Presence

tlo. 32?, Xetra,g$ Floa, \ r ,
5sd+ltffflnlEiJle-.o6..

\dvocate, Chennai
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File No: 12322
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

TAMIL NADU)

***

Date 19/08/2025

To,

Thiru.NANDAKUMAR SWAMINATHAN
snandakumar308@gmail.com

Subject: Rejection of Environmental Clearance (EC) to the proposed Project under the EIA Notification 2006-
and as amended thereof -regarding.

Sir/Madam,
This is in reference to your application submitted to SEIAA-TN vide proposal number  
SIA/TN/MIN/541552/2025   for  Proposed Rough Stone quarry lease over an extent of 2.02.0 Ha in S.F. 
No: 300/1 (Part) Naranamangalam Village, Alathur Taluk, Perambalur District, Tamil Nadu. - Rejection 
of prior  Environmental Clearance  to the project under the provision of the EIA Notification 2006-and 
as amended thereof.
Ref: 1. Application for Environmental Clearance Dated: 16.06.2025
2. Online Proposal No.  SIA/TN/MIN/541552/2025, Dated: 16/06/2025
3. Minutes of the 592nd meeting of SEAC-I held on 15.07.2025.
4. Minutes of the 867th SEIAA meeting held on 07.08.2025

2. The particulars of the proposal are as below :

(i)  EC Identification No. EC25C0108TN5502488N

(ii) File No. 12322

(iii) Clearance Type Fresh EC (Mining)

(iv) Category B2

(v) Project/Activity Included Schedule No. 1(a)

(vi) Name of Project
Naranamangalam Rough Stone Quarry Belongs to 
Thiru.Nandhakumar Swaminathan

(vii) Name of Company/Organization NANDAKUMAR SWAMINATHAN

(viii) Location of Project (District, State) PERAMBALUR, , TAMIL NADU,

(ix)  Issuing Authority SEIAA

(x) Applicability of General Conditions as per 
EIA Notification, 2006

No
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SEAC REMARKS:
 
The SEAC-I noted the following:

 The project proponent, Thiru. Nandhakumar Swaminathan, has applied seeking Environmental Clearance for 
Proposed Rough Stone quarry lease over an extent of 2.02.0 Ha in S.F. No: 300/1 (Part) Naranamangalam Village, 
Alathur Taluk, Perambalur District, Tamil Nadu.
2.  The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of the Schedule to 
the EIA Notification, 2006, as amended.
Based on the presentation and documents furnished by the PP, the SEAC-1 noted the following
2.  Further, the Committee noted that Mr. S. Vijayakumar, earlier quarry lease holder, is a blood relative of Mr. 
Nandhakumar. It was further observed that the earlier quarry operated by Mr. S. Vijayakumar S/o Swaminathan and 
the proposed quarry by Mr. Nandhakumar S/o Swaminathan overlap with one another. Hence, the quarry earlier 
operated by Mr. S. Vijayakumar is partially situated in the current proposed mining area.
3.  Meanwhile, the earlier quarrying activity carried out by Mr. Vijayakumar were found to be unscientific. There are 
no proper benches, and two deep pits were observed, one measuring 32 meters and the other 52 meters deep, according 
to the records submitted by the Project Proponent. Due to  unscientific mining practices, the Committee could not 
definitively determine which pit belonged to Mr. Vijayakumar, who was authorized to mine only up to a depth of 41 
meters. The previous operations at the proposed site have caused environmental damage.
 
 
Committee Decision:
The Committee observed that no adequate mitigation measures were proposed to prevent a recurrence of the previous 
issues. SEAC-I noted that the area had already been subjected to mining activities by close family member of the PP, 
raising concerns about the potential continuation of environmentally harmful practices. In view of these concerns, the 
Committee decided not to recommend Environmental Clearance for Mr. Nandhakumar's proposal, particularly given 
the poor track record associated with his blood relative.
 
SEIAA REMARKS:
The Authority noted that the subject was placed in the 592nd meeting of SEAC-I held on 15.07.2025.
The Authority noted that the SEAC-I observed that no adequate mitigation measures were proposed to prevent a 
recurrence of the previous issues. SEAC-I noted that the area had already been subjected to mining activities by close 
family member of the PP, raising concerns about the potential continuation of environmentally harmful practices. In 
view of these concerns, the SEAC-I decided not to recommend Environmental Clearance for Mr.Nandhakumar's 
proposal, particularly given the poor track record associated with his blood relative.
 
In view of the above, the Authority accepts SEAC-I decision and rejects the proposal. The Hence, the file is closed and 
recorded.
Further, any appeal against this rejection shall lie with the National Green Tribunal, if preferred, within a period of 30 
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

1. 

Copy To

Send Approval Copy To (In case of multiple use comma as separator)
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Digitally Signed by : A R Rahul Nadh IAS
Member Secretary, SEIAA

Date: 19/08/2025

Signature Not Verified
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